
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 48/2024. 

In the matter of: 

Ashwini Kumar Saini, Mahasachiv, Sunder Nagar Progressive 

Development Forum(R), 10 Indira Market, BBMB Colony Sunder 

Nagar, District Mandi (HP). 

Applicant 

Versus 

1. Ministry of Environment, Forest and Climatc Change through its 

Secretary. 

2. State of Himachal Pradesh through its Chief Secretary HP. 

Himachal Pradesh Pollution Control Board through its Member 

Secretary. 

4. National Highway Authority of India through its Project 
Director, PIU, Mandi, Bagla Muhal Chakkar, P.O. Nagchala, 
Mandi. 

5. District Magistrate Mandi (HP). 

6.  District Magistrate/Deputy Commissioner Bilaspur, (H.P.) 

5 Respondents pme: 

Deputy comisSi SITA BAM SHARMA s 
istrict Bil P ADVOCATE 

Dis Sub. Division Pitaspur oty Publi 

! Exp.Ot. 250327 Sub Division Bilaspur (H.P5 Regd. No. 11
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RESPONSE/REPLY ON THE BEHALF OF RESPONDENT 

NO. 06 i.e. DEPUTY COMMISSIONER BILASPUR IN O.A. NO. 

48/2024. 

May It Please Your Lordships:- 

Respectfully Sheweth:- 

That in the present matter, the Hon’ble National Green Tribunal New 

Delhi, took cognizance upon the letter/petition dated 13-08-2023 sent 

by Ashwini Kumar Saini, Mahasachiv, Sunder Nagér Progressive 

Development Forum (R) 10 Indira Market, B.B.M.B. Colony Sunder 

Nagar, wherein it was alleged that illegal mining on hilly area in 

Kiratpur-Sunder Nagar Four Lane is being carried out at very large 

scale by scrapping through hills indiscriminately at various places at 

Kiratpur-Sunder Nagar Four Lane in the State of Himachal Pradesh. 

Huge quantity of bajri, stone and other mineral material by scrapping is 

being extracted from hills using heavy machineries in violation of 

environmental laws and norms. 

That vide order dated 07-03-2024 the Hon’ble NGT had directed to 

obtain a factual report for which the Hon’ble NGT has constituted a 

joint committee comprising of H.P. State Pollution Control Board, 

District Magistrates, District Mandi and Bilaspur. 

That in order to comply above direction of Hon’ble NGT dated 07-03- 

2024, a Joint Committee has been constituted under the Chairmanship 

of Additional Deputy Commissioner District Bilaspur along with all the 

stake holder departments ig, Officials from National Highway 

A 
ADVOCATE 

Sub, Division Bilaspur 
Exp.Dt. 25:03-27 

Regd. No. 11
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Authority of India, H.P. Public Works Department, Mining Officer and 
HP.P.CB. in order to verify the allegations made in the complaint and 
to take necessary action. That the Four Lane construction work has 
been completed in District Bilaspur and no illegal mining from the hills 
on part of four lane construction as well as any other construction 
activities has been observed in District Bilaspur. That in compliance to 
the orders of Hon’ble NGT, the joint committee members had inspected 
the Four Lane from Gara Moura Toll Plaza to Baloh Toll Plaza, a total 
stretch of approx. 40 Km under the jurisdiction of District Bilaspur on 
dated 09.04.2024 under the Chairmanship of Additional Deputy 
Commissioner Bilaspur. The Joint Committee has already submitted 
report in the Hon’ble NGT on 18-05-2024 and reported that Joint 
Inspection Committee has observed cutting/excavation work at 02 no’s 
of locations other then Right of Way (ROW) of Four Lane on private 
lands in District Bilaspur. 

1. Village Kothi, PO Behna Jattan, Tehsil Jhandutta, District 

joner  Long: 76.735708). 
1H.P) 

2. Village Rohin (Near Rohin Bus Stop), Tehsil Ghumarwin, District Bilaspur (Lat: 31.417506, Long: 76.757779). 

Bilaspur (Ahead of B4U Hotel & Restaurant) (Lat: 31.339549, 
mflés; 

4. That the Joint Inspection Committee has submitted its report before 
Hon’ble NGT and the Hon’ble NGT has passed the following 
directions vide order dated 20-05-2024, which is reproduced as under:- 
“...10. Entire report nowhere shows, whether construction was carried 

~QUl_afier _obtaining requisite permission/NOC from all concerned 2, 

ATT) 

Sita 
ublic 

Sub Division Bitaspur (H.B.) 
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authorities and whether the extraction of stone was in accordance with 

law. 

11. In these facts and circumstances, we find it appropriate to 

implead following respondents:- 

1. Ministry of Environment, Forest and climate change through its 

Secretary. 

2. State of Himachal Pradesh through its Chief Secretary HP. 

3. Himachal Pradesh Pollution Control Board through its Member 

Secretary. 

4. National Highway Authority of India through its Project 

Director, PIU, Mandi, Bagla Muhal Chakkar, PO Nagchala, 

Mandi. 

3. District Magistrate Mandi (HP). 

6. District Magistrate /Deputy Commissioner Bilaspur (HP)..."” 

That in compliance to the Hon’ble NGT orders dated 20-05-2024, the 

replying respondent sought the detailed report from the Mining Officer 

Bilaspur, Project Director National Highway Authority of India (NHAT) 

Mandi, Assistant Town Planner Bilaspur and M/s Gawar Construction 

Ltd. regarding compliance of the orders of the Hon’ble NGT and latest 

status report on the areas where cutting/excavation of hills was carried 

out along with action taken report as observed during the Joint 

Inspection from Gara Moura Toll Plaza to Baloh Toll Plaza on 

Kiratpur-Sundernagar Four Lane in District Bilaspur. The copy of letter 

is enclosed as Annexure R-6/1. The brief details of aforementioned 02 

’s sites of cutting/excavation observed during the joint inspection and 

present status is tabulated as below: 

Sub Division éi:aspur (HP}
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Table No. 01: Details of cuttings observed in District Bilaspur, H.P. 

Deputy commis 
District Bilaspy 

Location 

And 

S. Name of Nature of Action Taken Present Status 

No project Activity 

proponent/ 

owner | 
1. |Khasra No. | Proposed Work  has  been | Presently no activity1 

418/191/67, | Retail Outlet/ | stopped by SDM | related to land leveling 

Vill.  Kothi, | Petrol Pump | Jhandutta. and plot development is 

PO  Behna being carried out. 

Jattan, Tehsil The permission from 

Jhandutta, NHAI has been 

Distt. obtained, the permission 

Bilaspur (Lat: | from T&CP department ‘ 

31.339549, is under process. The 

Long: copy of permission of 

76.735708) NHAI and application 

(Prop.  Mrs. submitted in T&CP 
Santoshi | Deptt. is enclosed as 

Devi) Annexure R-6/2. 

2. |Khasra No. |Land Work  has  been | Presently no activity is 

7731597, leveling and | stopped by SDM | being carried out. File 

Village plot Ghumarwin. has been submitted by 

Rohin Tehsil | development. Sh. Jitender Kumar in 

Ghumarwin, ‘ A Show Cause Notice | the office of the NHAI 

District | has been issued by | for obtaining 

Bilaspur (Lat: | HPPCB Bilaspur to | permission. 

31.417506, not to carry out 

Long: further cutting works 

76.757779) without proper 

permission from 

(Sh. Jitender | pme2aa, | concemned department 

L v
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| sprinkling, The copy | 
of notice is annexed 

as Annexure R-6/3. 

The compliance 

| submitted by  Sh. 
Jitender Kumar is 

annexed as Annexure 

R-6/4. 

]
 

6. That the aforementioned 02 no’s of locations were reported in previous 

report submitted by the Joint Committee before Hon’ble NGT where 

cutting/excavation work was carried out by the local residents other 

then Right of Way (ROW) of Four Lane on their private land. 

However, no illegal mining activities in these 02 no’s of locations have 

been observed as reported by the Mining Officer Bilaspur. The muck 

generated from the cutting of these 02 no’s of plots has been utilized in 

private lands for land filling and leveling and no muck/stones have been 

commercialized. The cutting work in these 02 no’s locations have been 

stopped by the concerned SDM’s and both parties have applied for 

permission from concerned ~departments ie. National Highway 

Authority of India and Town & Country Planning Department. 

7. That these types of activities do not falls under the purview of mining 

as both are plot leveling/development activities and required permission 

}/ from concerned departments i.e. Town & Country Planning Department 

(TCP), National Highway Authority of India (NHAI) & concerned 

Bt Gram Panchayat as applicable. These activities also do not require 

Consent of H.P. State Pollution Control Board. As per report submitted 

‘\OTA 2 ‘;\b%' the Mining Officer, Bilaspur vide letter No.MO/BLP/complaint file- 

/ 
D ST VOCATE " 

B sw owvsm& ';’ 

Sub Division Bilaspur (H.P} 
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Ghumarwin-191/2023- 508 dated 01-07-2024 that both aforementioned 

cutting works are not covered under mining purview as both are 

involved in the constructional activitics where no activity for the 

purpose of selling mineral was observed. Also the 02 no’s of challans 

reported in the Mining Inspector report dated 02-04-2024 are beyond 

Right of Way (ROW) of Four Lane and do not belong to Kiratpur- 

Sundernagar Four Lane and at present no illegal mining for the purpose 

| of selling mineral has been found within ROW of existing Kiratpur- 

Manali National Highway. The copy of letter received from the Mining 

Officer Bilaspur is enclosed as Annexure R-6/5 for kind perusal. 

; 8. That the Assistant Town Planner (TCP Deptt.) Bilaspur vide letter 

| No.SDTP/BLP/T-63/Four Lane P.A./24-206-07 dated 01-07-2024 has 

‘ submitted that the land owner of site at s. no. 01 has done partial plot 

f levelling and not done any type of construction activity which has been 

cross checked during the inspection conducted on dated 05-06-2024 

and the applicant has submitted a case to TCP office and the same is 

under process. With respect to site at s. no. 02, it is submitted that the 

applicant has not done any type of construction activity at present 

which has been cross checked on dated 05.06.2024 and he has been 

directed to take necessary prior permissions before carrying out any 
r construction work at site. The copy of letter of Assistant Town Planner 

Deputy ’;Omn“%/;h&r Bilaspur is enclosed as Annexure R-6/6. 
District Bilaspuf(H.P.) 

9. That in addition to above, the construction such as residential, 

commercial etc. adjacent to the Kiratpur-Manali Four Lane has been 

TA 20 bound with the prior approval/permission of National Highway 

uthority of India (NHAI), Town & Country Planning Department 
" Y 

P ATT@}?fi 

Sub DMision Bilaspur (H.PY 
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10. 

11. 

(T&CP) & concerned Gram Panchayat as applicable. It is also apprised 

that Kiratpur-Manali Four Lane falls under the ambit of “Four Lane 

Planning Area” as per the latest notification of Town and Country 

Planning Department dated 28-06-2023 and new construction activities 

along the Four Lane shall have to take permission from Town and 

Country Planning Department. The copy of notification is annexed as 

Annexure R-6/7. 

That the M/s Gawar Construction Ltd. involved in the construction of 

balance work of Kiratpur-Nerchowk Four Lane had obtained requisite 

permissions from Department of Industries w.r.t. utilization of material 

generated during the construction of Four Lane and due royalty for the 

material has been deposited with the Mining Department and the Four 

Lane construction work has been completed in District Bilaspur. The 

copy of letter along with requisite permissions is enclosed as Annexure 

R-6/8 for kind perusal. 

That the deponent has also directed Police Department to keep vigil 

over the activities carried out w.r.t. material / muck loaded trucks on 

Kiratpur-Manali Four Lane in District Bilaspur and take strict action 

against the violators for activities of illegal mining/muck dumping, if 

any. The Divisional Forest Officer Bilaspur has also been directed to 

keep strict vigil and take necessary action against the violators who 

have dumped muck on forest land. 

SITA RATA SHARMA 
' 

> novocaTe 
Sita 

Sub Division B#aspur 
K e 

03 Sub Dlvision Bilaspur (14 Py 

- ™~ 
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Prayer:- 

In view of the submissions made above and the action 

taken by the various stakeholder departments, it is humbly submitted 

that the matter may kindly be disposed of qua the replying respondent. 

Any other order deemed fit by the Hon’ble Tribunal may kindly be 

passed in the interest of justice. 

g9 wuL 0 

Resgcndent No. 06 
; 7 

Deputy sioner 

o 15‘2%&, cr)rfim'ss‘figflr 

District Bilaspur(H.P) 

Sub Division Bxlas’mr (HP} 

| 
4 
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BEFORE THE HON’BLE NATIONAL GREEN 
TRIBUNAL PRINCIPAL BENCH, NEW DELHI 

Original Application No. 48/2024 

In the matter of: 

Ashwini Kumar Saini 

...Applicant 

Versus 

State of Himachal Pradesh & Ors. 

...Respondents 

AFFIDAVIT 

I, Abid Hussain Sadig, S/o Sh. 

Mohammad Sadiq Bhat, age 45 years presently posted as 

Deputy Commissioner Bilaspur H.P. do hereby solemnly 

affirm and state as under:- 

SITARAM SHARMA 
ADVOCATE 

Sub Division Bilaspur 
\, Exp Ot 250327 

Regd. No. 11 

@/ 
Of 1o < 

‘.,‘f '*/lmadfd\? ‘4' 
easeve 

uty com Lsivo:-uu 

g?sptricyl Bil
aspur(d.P.) 

That the accompanying reply to the OA No. 

48/2024 has been drafted at my instance and 

under my instruction. 

That the contents of para No. 1 to 11 of the 

reply on merit are true to the best of my 

knowledge and belief based on the official 
\ 

A 

N ublic 
Sub Division Bilaspur (HP§
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record available and no part of it is wrong and 

nothing material has been concealed therein. 

That 1 the above named deponent do 

hereby further declare that the contents of the 

above affidavit are true and correct. No part 

of it is wrong & nothing material has been 

concealed therein. 

Verified at Bilaspur on thes3 -3 ~» 2024. 

|DENTlFlED 03 UL 204 

ent 
Dgpqty commissioner 
District Bilaspur(H.P.) (7 o f 

ST g attested 
AMIvG 1881 (R6 SREVE r VML 

winred  bel on oath | sfaatic 
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4he District of . Afl 

A o, 
| o Bh = M " 

paown to me, the sopteate of i 
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[/ 
41 

o g, e et 
4 S4b. Diteon By Jdavit nre daly read over aod 

o the deponzat, Who 2dmizisd-p6 soniens 

waveof to ba tres, 
é,\c. Exp Dt 25.03.37 
@ " 
guo,? Regd. No. 11 
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HPSPCB 

To 

Subject: 

No. PCB/RO/BLP/160/0A No. 48/2024- L) - so 

Sir/Madam, 

H.P. STATE POLLUTION CONTROL BOARD 
Roglonal Office Blaspur, Near HPPWD Rest House Dholra, Tehsl & Dist: 

Blaspur (Himachal Pradesh)-174001 

2. 

Webslte: htp:/bppcb.nlc.ln! Emall: pcbroblaspur1@gmall.com 

1. The Sub-Divisional Magistrate Sadar, Distt. Bilaspur HP. 
The Sub-Divisional Maglstrate Ghumarwin, Dist. Bilaspur HP. 

3. The Sub-Divisional Magistrate Jhandutta, Distt. Bilaspur HP. 

HP, 
4. The Sub-Divisional Magistrate Shri Naina Devi Ji at Swarghat Distt. Bilaspur 

5. The Project Director, NHAI PIU Gutkar, Distt. Mandi HP. 
6. The Mining Officer Bilaspur, Distt. Bilaspur HP. 
7. The Assistant Town Planner, Town & Country Planning Depatment, Dist. 

Bilaspur HP. 

Order dated 20.05.2024 passed by the Hon'ble NGT in O.A. No. 48/2024 titled as 
Ashwini Kumar Saini V/s State of H.P. 

Urgent/Time Bound 
Hon'ble NGT matter 

Please find enclosed herewith the copy of latest orders dated 20.05.2024 passed by the 
Hon'ble NGT in OA No. 48/2024 ilted as Ashwini Kumar Saini V/s State of HP vide which Hon'ble NGT has 
passed directions as: 

Dated-2 S l05)24 

".10. Entire report nowhere shows, whether construction was carried out after obtaining 
requisite permission/NOC from all concerned authorities and whether the extraction of 
stones was in accordance with law. 
11. In these facts and circumstance, we find it appropriate to implead following as 
respondents; 

2. State of Himachal Pradesh through Chief Secretary 
1. Ministry of Environment, Forest and Climate Change through its Secretary 

3. Himachal Pradesh Pollution Control Board through its Member Secretary 

Muhal Chakkar, P.O, Nagchala, Mandi. 
4. National Highway Authority of India through its Project Director, PIU, Mandi, Bagla 

5. District Magistrate, Mandi 
6. District Magistrate/ Deputy Commissioner, Bilaspur 

12. The registry shall issue notices to all the above respondents. They may file their 
response within three weeks after receipt of notice." 

In this regard, you are requested to comply with the directions passed by Hon'ble NGT and submit the 
details w.r.t. permission issued for construction of four lane from Kiratpur to Baloh Toll Plaza in Dist. 
Bilaspur under areas of your jurisdiction. You are also requested to provide latest status report on the areas 
where cutting / excavation of the hills was observed on four lane during Joint Committee Inspection on 
09.04.2024 are as below: 

1. Village Kothi, PO Behna Jattan, Tehsil Jhandutta, Distt. Bilaspur HP (Ahead of B4U Hotel & 
Restaurant) (Lat: 31.339549, Long: 76.735708). 

2. Vllage Rohin (Near Rohin Bus Stop), Tehsil Ghumarwin, Distt. Bilaspur. (Lat: 31.417506, Long: 
76.757779). 

Encl: Hon'ble NGT Orders 

Further you are hereby requested to submit Compliance-cum-Action Taken Report within 07 days 
positively as the latest report is to be submitted within three weeks i.e. till 10.06.2024 in the Hon'ble NGT. 

Yours faithfully, 

Additional Deputy Commissioner 
Distt. Bilaspur 

Annexure R-6/187



Copy forwarded to: 
1. The Member Secretary HP State Pollution Control Board Shimla HP for information please. 

2. The Deputy Commissioner Bilaspur, Distt. Bilaspur for information please. 

Additional Deputy Commissioner 
Distt. Bilaspur 
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Department of Town and Country Planning
Government of Himachal Pradesh

Application Details

Form-12

Form of application for permission under sub-section (2) of section 15-A or clause (a) of section 16 or sub-section (1) of section
30 or section 30-A (beyond the limits as specified under section 30-A) of the Himachal Pradesh Town and Country Planning Act,
1977 (Act No. 12 of 1977) for Development of Land / Construction of Building.

Applicant Details

SL# Applicant Name Guardian Name Applicant Mobile No. Adhaar No.

1 Mrs. SANTOSHI DEVI W/o SANJAY KUMAR 9805932237 --

Email ID : harish1994kmr@gmail.com

Private Prof. Mobile No. : 9805900576

Reference No. : 02202401069

Address Details

Correspondence Address

Name : Mrs. Santoshi Devi

Guardian Name : W/o Sanjay Kumar

State : Himachal Pradesh

District : Bilaspur

Tehsil : Jhanduta

Town/Village/Ward : Kothi

Address :
Mohal Koithi , Jhanduta,
Bilaspur

PIN : 174021

Permanent Address

Name : Mrs. Santoshi Devi

Guardian Name : W/o Sanjay Kumar

State : Himachal Pradesh

District : Bilaspur

Tehsil : Jhanduta

Town/Village/Ward : Kothi

Address :
Mohal Koithi , Jhanduta,
Bilaspur

PIN : 174021

Description of land proposed for Development of Land/Construction of Building

Revenue Village/Mohal : Kothi Khata No :

Khatuni No. :

Khasra No : 418/191/67. Area (sq.m) : 752.00

Total Plot Area(sq.m) : 752.00
Whether Subdivision
Approved

: No

Firefox https://tcp.hp.gov.in/dashboard

1 of 3 01-07-2024, 14:18
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District : Bilaspur Area Type : Planning Area

Notified Area : Four Lane Planning Area

Applied land use : Commercial
Maximum Permissible
Ground Coverage(in
Sq.mt.)

: 221.08

Proposal submitted for : Approval of map Property Type : Private

Name of Village : Kothi Map Location : --

No. of Blocks : 1 Type of construction : Petrol Pump

Plot Area For Sub-
division/Development
Activity(sq.m)

: 752.00

Details of Block 1

Sl# Floor Type Floor Area Sq. m. Land Use Type Parking Area Sq. m. Exemption

1 Ground Floor 221.08 Commercial 0.00 No

Plot Details

Whether Change of
Land use Involved

: No Type of CLU Involved : --

Private Professional Information

Name : robin Gautam Registration No : RP1656/2021

Class : A Plan Date : 14-06-2024

Address :
V.p.o. Panjgain Tehsil Sadar Distt. Bilaspur, Town/Village-Panjgain, Dist-Bilaspur, State-Himachal
Pradesh, PIN-174012

Structural Engineer Information

Type : Register/ Empaneled as Structure Engineer or Class A Private Professional

Registration No. : RS0163/2020 Name : robin Gautam

Address :
V.p.o. Panjgian Tehsil Sadar Distt. Bilaspur, Town/Village-Panjgian, Dist-Bilaspur, State-Himachal
Pradesh, PIN-174012

Structure Stability
Certificate

:

Undertaking for Supervision of Building

Type : Self

Name : robin Gautam Registration No. : RP1656/2021

Address :

V.p.o. Panjgain Tehsil Sadar
Distt. Bilaspur, Bilaspur,
Himachal Pradesh
PIN-174012

Undertaking for
supervision of building
construction

:

Firefox https://tcp.hp.gov.in/dashboard

2 of 3 01-07-2024, 14:18
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Undertaking From
Owner

:

Documents / Maps

Jamabandi Document : Conveyance Deed :

Demarcation Report/
Affidavit

: Tatima Document :

Location Plan : Site Plan :

Structural Stability
Certificate

:

Proposed Consolidated
Map1

:

Checklist

Other Documents

Affidavit regarding Surrender
of Path

: -- NOC from HPPCB : --

Registration Certificate from
industry Department

: -- Any other Document :

Description Regarding other
Document

: Lease deed document uploded in conveyance deed colmun.

Whether Agriculturist
Himachali

: Yes

Declaration

I/ we hereby declare that there is no court case on this property and the facts and contents stated above are true to the best
of my/ our knowledge and belief.

Payment details

Floor No Use Type Total Area Sq. m. Unit Price () Price ()

Block- 1 Ground Floor Commercial 221.08 8.00 1768.64

Development of land 0.00

Builtup Total 1,768.64

Total Amount 1,768.64

e-charges (3%) 53.00

Total Fees 1,821.00

Firefox https://tcp.hp.gov.in/dashboard

3 of 3 01-07-2024, 14:18
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UIION CO 

To 

HPSPCB 

No. PCB/RO/BLP/CWPIL No. 31/2023/2023-50S- oq From The Regional Oficer 

H.P. STATE POLLUTION CONTROL BOARD Regional Office Bilaspur, Near HPPWD Rest House Dholra, Tehsil Sadar, District Bilaspur Himachal Pradesh Telefax- 01978-223550, E-mail: pcbrobilaspurugmail.com 

Subject: 

Sh. Jitender Kumar, S/o Manohar Lal, 
R/o Vill. Doon, Teh. Ghumarwin, 
Distt. Bilaspur (HP). 

Dated-o5 /as |24 

Show Cause Notice under Water (Prevention and Control of 
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) 
Act, 1981, 

This is in reference to the joint inspection conducted by the Officials of 
the State Board, Mining Officer, Police Department and Sub Divisional Magistrate 
Jhandutta, Distt. Bilaspur on 05.06.2024. 

During the course of joint inspection, it has been observed that you are carrying out 
cutting/excavation work adjacent to four lane near Rohin Bus Stop without obtaining 
permissions from concerned deptt. as the area falls under the purview of Fourlane 
Planning area. 

And whereas the muck generated from excavation / cutting works may be dumped along 
the fourlane, forest land or in the catchment of Gobind Sagar lake by you. 

And whereas complaints regarding fugitive dust emissions generated at Rohin Bus stop 
are received in this office and you are not carrying out any water sprinkling at spot. 

And whereas the facts stated above tantamount to clear violation of the provisions of the 
Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of 
Pollution) Act, 1981 and the Environmental (Protection) Act, 1986 constituting a 
cognizable offence. 

Now, therefore in accordance with the provisions of aforementioned Acts, it is proposed 
to initiate penal action against you in accordance with the aforesaid legislations and 

Imposition of fine of INR 1,00,000/- (Rupees One Lakh) for illegal muck 
dumping as per the orders of Hon'ble NGT in CWPIL No. 28 of 2011 titled as 
Abhishek Rai Vs. State of HP & Ors. on the basis of Polluter Pay Principle (if 
any observed at later stage). 

Imposition of Environmental Compensation as per "Polluter Pay Principle" 
from the day of violation observed till compliance is made by you as per the 
orders of Hon'ble NGT in 0.A. 593/2017 titled as "Paryavaran Surakasha 
Samiti & Anr. Vs Union of India &s Ors" for unscientific muck dumping in 
non perennial nallah. 

However, before initiating any action in the matter, it is hereby directed to not to carry 
out further cutting works without proper permission from concerned deptt. and not to 
dispose off muck into any forest land, ROW and Gobind Sagar lake and carry out wate 
sprinkling at spot and to show cause within 07 days as to why legal and penal action 

Annnexure R-6/396



as per the orders of Hon ble NGT above should not be imposed upon you 

compliance to the environmental laws and acts. It is further informed that in case of failure 

observed at later stage, action as proposed above shall be initiated against you without non-satisfactory disposition or in case of continued violations of illegal muck dumping 

any further intimation or notice and completely of the above mentioned period. 

Copy to the folowing -

for non , 

to comply to above directions or in case of 

at your own risk & cost' after the expiry 

Treat it as most urgent. 

Regional Officer 
HPSPCB Regional Office Bilaspur 

Telefax- 01978-223550 

1. The Deputy Commissioner Bilaspur cum Chairman of the committees 
Constituted in OA No. 360/2018 for the implementation of Distt. Environment 
Plan for information please. 

2. The Sub-Divisional Magistrate Ghumarwin, Distt. Bilaspur for information 
please and necessary action please. 

3. The Block Development Officer, Ghumarwin, Distt. Bilaspur & further 
requested to kindly implement Rule 6 of C&D Waste (Management) Rules, 2016 
please. 

4. The Mining Officer Bilaspur, Distt. Bilaspur for information and further 
necessary action please. 

Regional Oficer 
HPSPCB Regional Office Bilaspur 

Telefax- 01978-223550 
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HPSPCB 

To 
No. PCB/RO/BLP/CWPIL No. 31/2023/2023-544- Aol 

H.P. STATE POLLUTION CONTROL BOARD 
Regional Office Bilaspur, Near HPPWD Rest House Dholra, 

Tehsil Sadar, District Bilaspur Himachal Pradesh 
Telefax- 01978-223550, E-mail: pcbrobilaspur@gmail.com 

Subject: 

Sh. Jitender Kumar, S/o Manohar Lal, 
R/o Vill. Doon, Teh. Ghumarwin, 
Distt. Bilaspur (HP). 

-1slo624 Dated 

Reminder-1 

Show Cause Notice under Water (Prevention and Control of Pollution) Act, 1974 

and Air (Prevention and Control of Pollution) Act, 1981. 

This is in reference to the. show cause notice issued from this office vide letter No. 

PCB/RO/BLP/CWPIL No. 31/2023/20242 dat dated 05.06.2024 vide which it was directed to not to carry out 

any cutting/excavation works without proper permission from concerned deptt. and not to dispose muck 

into any forest land, ROW and Gobind Sagar lake and carry out water sprinkling at spotand submit the 

compliance report of the above directions within 07 days but no compliance report has been received from 

you till date 

And whereas the facts stated above tantamount to clear violation of the provisions of the Water (Prevention 

and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and the 
Environmental (Protection) Act, 1986 constituting a cognizable offence. 

Now, therefore in accordance with the provisions of aforementioned Acts, it is proposed to initiate penal 

action against you in accordance with the aforesaid legislations and 

Imposition of fine of INR 1,00,000/- (Rupees One Lakh) for illegal muck dumping as per the 
orders of Hon'ble NGT in CWPIL No. 28 of 2011 titled as Abhishek Rai Vs. State of HP & 

Ors. on the basis of Polluter Pay Principle (if any observed at later stage). 

Imposition of Environmental Compensation as per "Polluter Pay Principle" from the day of 
violation observed till compliance is made by you as per the orders of Hon'ble NGT in 0.A. 
593/2017 titled as �Paryavaran Surakasha Samiti & Anr. Vs Union of India & Ors" for 
unscientific muck dumping in non perennial nallah. 

However, before initiating any action in the matter, it is again hereby directed to not to carry out further 
cutting works without proper permission from concerned deptt. and not to dispose muck into any forest 
land, ROW and Gobind Sagar lake and carry out water sprinkling at spot and to show cause within 03 days 
as to why legal and penal action as per the orders of Hon'ble NGT above should not be imposed upon you 
for non- compliance to the environmental laws and acts. 
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It is further informed that in case of failure to comply to above directions or in case of non-satisfactory 
disposition or in case of continucd violations of illegal muck dumping observed at later stage, action as 

proposed above shall be initiated against you without any further intimation or notice and completely at 
your own risk & cost after the expiry of the above mentioned period. 

Copy to the following -

Reminger-l 

Treat it as most urgent. 

Regional Officer 
HPSPCB Regional Office Bilaspur 

Telefax- 01978-223550 

1. The Deputy Commissioner Bilaspur cum Chairman of the committees constituted in OA No. 
360/2018 for the implementation of Dist. Environment Plan for information please. 

2. The Sub-Divisional Magistrate Ghumarwin, Distt. Bilaspur for information please and 

necessary action please. 

3. The Block Development Officer, Ghumarwin, Distt. Bilaspur& further requested to kindly 

implement Rule 6 of C&D Waste (Management) Rules, 2016 please. 

4. The Mining Officer Bilaspur, Distt. Bilaspur for information and further necessary action please. 

Regional Officer 
HPSPCB Regional Office Bilaspur 

Telefax-01978-223550 
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To 

The Regional officer 
HP STATE POLLUTION BOARD 

Bilaspur. 

Subject: Reply of show cause notice wide letter no PCB/BLP/CWPIL 
No. 31/2023/2023-597-601 dated 15/06/24 

Sir/madam, 

I Jitender Kumar s/o Manohar Lal R/o vill. Doon Tehsil 
Ghumarwin Distt Bilaspur admit as under, 

1. That I was making a plot at my own land near Rohin. 
2. That I was disposing muck at the land of Amarnath s/o Bhagat 

Ram R/o VPO Rohin tehsil Ghumarwin Distt Bilaspur HP. 
Agreement is enclosed herewith. 

3. That after the visit of PCB Team I had stopped the work. 

4. That l have also applied for permission of TCP Mining & NHAI. 

FR 

Photocopy of application is enclosed herewith. 
Further I assure the PCB that after taking all the necessary 

permissions from concerning Departments I will initiate my work 
at said Plot. 

Thank you. 

Date: 

24\6\a4 

Yours sincerely 

Jitender Kumar S/o Manohar Lal 
Vill Doon Tesil Ghumarwin Dstt Bilaspur HP. 
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Sutbject: 

Asistant Jawn Planning 

Sub- Division Town Planring oftice, 

Bilaspur H.P. 

412 SSAlo 
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No. SDTP/BLP/T-63/Four Lane P.A. /24 
To 

Subject: -

TOWN & COUNTRY PLANNING DEPARTMENT 
HIMACHAL PRADESH 

Sir, 

2o6-o7 
Additional Deputy Commissioner, 

Bilaspur, Distt. Bilaspur, H.P. 

Dated: 

Order dated 20.05.2024 passed by the Hon'ble NGT in 0.A. NO. 48/2024 titled as 
Ashwini Kumar V/s State of H.P. 

Reference: - Your office letter no. PCB/RO/BLP/160/0A No. 48/2024-442-50 dated 25/05/2024. 
Received on dated 28.06.2024, PCB/BLP/ (161) CWPIL No. 31/2023/-688-95 Dated 
27/06/2024. 

With reference to the subject cited above and the letter quoted under reference, it 
is submitted that the site has been visited jointly with various departments' officers. In this 
context, it is intimated that all the concerned landowners have been issued a show cause letter in 
which land status has been asked to be reported. In reply, the concerned owners have personally 
visited the office of the undersigned along with individual written replies that they will obtain 
prior permission from the competent authority and have assured that they will not carry out any 
construction activity without the prior permission of competent authority. 

As desired, the updated status report and reply as received from the owners of the 
concerned locations is as under: 

In reference to Point no. 1 Village Kothi, PO Behna Jattan, Tehsil Jhandutta, Distt 
Bilaspur HP (Ahead of B4U Hotel & Restaurant)( Lat:31.339549, Log 76.735708): The land 
owner has submitted in her reply that the partial plot leveling is done and not done any type of 
construction work at the site at present, which has been cross-checked during the joint site 
inspection as conducted on dated 05.06.2024 and has further submitted that she will take 
necessary prior permission before carrying out of any construction work at the site from the 
concerned competent Authority's. 

As per the purview of revenue documents submitted by the applicant, the undersigned got to know that Sh. Budhu Slo Sh. Ram Lal is a single owner on land bearing khasra no. 418/191/67 measuring area l1-19 bigha (Jamabandi enclosed). Smt. Santoshi Devi w/o Sh. Sanjay Kumar Mohal Kothi Tehsil Jhandutta, District Bilaspur, has purchased a partial share of land from Sh. Budhu S/o Sh. Ram Lal on khasra no. 418/191/67 measuring area 0-1l bigha on dated 16.09.2023. This khasra, or land, is subdivided into parts without the NoC of this office. This land is subdivided in violation of Section 16(c) of the Himachal Pradesh Town and Country Planning Act, 1977. Section 16 (c) is elaborated as under: 
16 (C) "no register or the Sub-Registrar, appointed under the Indian Regstration Act, 1908, shall in any planning area constituted under section 13, register any deed or document of transfer of any sub division of land by way ofsale, gift, exchange, lease or mortgage with possession, unless the sub-division of land is duly approved by the Director, subject to such rules as may be framed in this behalf by the State Government. 
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Provided that the Registrar or the Sub-Registrar may register any transfer. 

) where the land is owned by a person and the transfer is made without involving any further divisions; 
i) where the partition/sub-division of land is made in a Joint Hindu Family 
ii) where the lease is made in relation to a part or whole ofa building: 
iv) where the mortgage is made for procuring the loans for construction or improvement over the land 

either from the Government or from any other financial institution constituted or established under 
any law for the time being in force or recognized by the State Government 

It is pertinent to mention that the applicant has subdivided the land into parts and 
parcels, bypassing the rules and regulations of sub-division of land laid down in Act ibid. It is 
also submitted that the applicant has submitted a case to this office and the same is in process. 

In reference to Point no. 2 Village Rohini (Near Rohin Bus Stand), Tehsil Ghumarwin Distt 
Bilaspur HP(Lat:31.417506, Log 76.757779): The land owner Sh. Jitender Kumar S/o 
Manohar Lal Village Rohin Tehsil Ghumarwin District Bilaspur has submitted in his reply that 
he has not done any type of construction work at the site at present, which has been cross 
checked during the joint site inspection as conducted on dated 05.06.2024 and has further 
submitted that he will take necessary prior permission before carrying out of any construction 
work at the site from the concerned competent Authority's. 

It is further submitted that vide letter SDTP/BLP/T-63/Four lane Planning 
Area22-437-41 dated 30/1 /23, it has been brought to your kind notice that provisions/ norms of 
prescribed limit as defined in appendix 8 of HPTCP Rules, 2016(amended up to 2022) are also 
applicable in the said area and therefore, the constructions are required to be regulated by the 
concerned Gram Panchayat under their jurisdiction. The copy of appendix-8 has already been 
provided to the concerned Panchayat Secretaries vide letter SDTP/BLPT-63/Four lane Planning 
Area/23-401-29 dated 24/11/2023. It is thus humbly requested the concerned BDOs may be 
issued necessary directions to further direct their Panchayat Secretaries to strictly regulate/ issue 
necessary NoC's as per the mandate laid under Appendix-8 of HPTCP Rules, 2016, please. 

Copy to: 

Submitted for your kind perusal and information, please. 

Yours faithfully, 

Assistant Town Planner, 
Sub-Divisional Town Planning Office, 
Bilaspur, Distt. Bilaspur, H.P. 

M. Regional Office, HPSPCB, Regional Office Bilaspur. 

Assistant Town Planner, 
Sub-Divisional Town Planning Office, 
Bilaspur, Distt. Bilaspur, H.P. 
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Ref. No.: Gawar/KNC/2024/HAM/O&M/0904                                                                                           Dated: 30 June 2024 
 
To,  

Regional Officer 
HPSPCB Regional Office Bilaspur,  
E-mail: pcbrobilaspur@gmail.com 

          
Project: - Balance work for four laning of Kiratpur to Nerchowk Section Highway of NH-21 (from Km 12+750 to Km 

26+500, Km 126+500 to Km 158+500 including ACC link road from Km 0+000 to Km 2.003) Greenfield 
Alignment (excluding Sunder Nagar Bypass) (Package -2) in the state of Himachal Pradesh on Hybrid 
Annuity Mode (HAM)”. 

 
Subject: - Reg. OA No. 48 /2024 Ashwani Kumar Saini Vs State of Himachal Pradesh & Ors. 
 
Ref: -       1. Your No. PCB/BLP/(161)/CWPIL No. 31/2023/2024- 688-95 Dated-27 June 2024. 
 
Dear Sir, 
                  In this regards it is submitted that, we have not done any illegal mining. We have cut the rocks/hill with in 
our ROW the material was used in filling reaches. It is also submitted that some material was crushed as aggregates 
of different sizes in captive Stone Crushers installed after due permission of HP Mining and Geological Department 
and HPPCB. Permission for material was obtained as per state rules and due royality for the material has been 
deposited with Mining department. Details of permissions and amount deposited (Royality +TCS Tax + Panchayat 
Tax) has been attached as Annexure-A, Annexure-I and Annexure-II. All details of permissions and amount deposited 
is with Mining Department also, same may also be obtained and verified from office of Mining Officers Bilaspur and 
Mandi.   
 
Thanking you and assuring you of our best services. 
Yours faithfully, 
For Gawar Kiratpur Nerchowk Highway Private Limited 
 
  
  
Authorized Signatory 
Encl.:  As Above 
Copy to: -  1. The Mining Officer, Bilaspur Distt. Bilaspur (HP) for information please.  
                   2. The Mining Officer, Mandi Distt. Mandi (HP) for information please. 
                   3. The Town & Country Planner, Distt. Bilaspur (HP) for information please. 
                   4. The Project Director, National Highway Authority of India (NHAI), PIU, Gutkar, Tehsil Balh, Distt. Mandi 

(HP) for information. 
                   5. PA to Additional Deputy Commissioner, Bilaspur Distt. Bilaspur (HP) for information please. 

                       6. The Project Director, PIU-Mandi, for information please. 
                       7. M/s Intercontinental Consultants and Technocrats Pvt. Ltd, for information please. 
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ANNEXURE -A  

Balance work for four laning of Kiratpur to Nerchowk Section Highway of NH-21 (from Km 12+750 ot Km 26+500, Km 
158+500 including ACC Link Road from Km 0+00 ot Km 2+003). 

 
DETAILS OF PERMISSIONS AND AMOUNT DEPOSITED (ROYALITY +TCS TAX + PANCHAYAT TAX) 

S.No. Description Permission No and date 
(Copies attached as 
Annexure-I)  

Qty 
permitted 
(MT) 

Amount (Including 
Royality +TCS Tax + 
Panchayat Tax) with 
(Receipt attached as 
Annexure-II) 

1 M/s Gawar Construction Limited (Malyawar) Permission No. 6849 dated 
09.11.2021 

86148.47512  53,61,498.93/- 

2 M/s Gawar Construction Limited (Dehvi) Permission No. 6397 dated 
23.10.2021 

28,000  17,47,928.00/- 

3 M/s Gawar Construction Limited (Dehvi)) Permission No. 2139-42 
dated 03.03.2022 

101496 83,88,608.70/- 

4 M/s Gawar Construction Limited (Thapna) Permission No. 6819 dated 
09.11.2021 

189071.63  1,17,67,021.56/- 

5 M/s Gawar Construction Limited (Mehla) Permission No. 6824 dated 
09.11.2021 

230794.68  1,90,74,740.16/- 

6 M/s Gawar Construction Limited (Delag) Permission No. 7886 dated 
03.12.2021 

115656.514  71,97,960.82/- 

  Total 7,51,168  5,35,37,758.17/- 
 

139



140



141



142



143



144



145



146



147



148



149



150



151



Directorate of Industries(DOI)
Geological Wing

 Govt. of Himachal Pradesh

Acknowledgement of Transit Pass

Applicant Detail

IUID 28274950 Email kumardileep012@gmail.co
m

Full Name GAWAR CONSTRUCION
LTD

Address VILL MALYAWAR TEHSIL
GHUMARWIN DISTT
BILASPUR HP

Location of mine/source

Village MALYAWAR Tehsil GHUMARWIN

District Bilaspur Khasra No. 118

Mineral Name Stone

Detail of production of mineral

Production during
previous month (in Metric
tonnes)

0 Closing stock brought
forward from previous
month (in Metric tonnes)

0

Dispatch during the
previous month (in Metric
tonnes)

0 Royalty deposited in
previous month (in Rs)

0

Detail of W/X Form

Detail of Form WX Number of forms
Requested

8614

Quantity for which
demand is raised

86148
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Directorate of Industries(DOI)
Geological Wing

 Govt. of Himachal Pradesh

PAYMENT RECEIPT

       From:     To: 
GAWAR CONSTRUCION LTD,
VILL MALYAWAR TEHSIL GHUMARWIN
DISTT BILASPUR HP
Email: kumardileep012@gmail.com

    Department of Industires,
    Geological Wing,
    Govt. of Himachal Pradesh

  IUID App ID Ref. ID Date & Time Amount (Rs.)

28274950 13605 A22B114896 0302202211535
9

5255020

Royality Factor 60

Royality Amount 5168880

Calculated TCS Tax 106478.928

Paid TCS Tax 106478.928

Panchyat Tax 86140

Processing Fee 0

Total Amount to be Paid (Rs.) 5361498.928

Total Amount Paid (Rs.) 5361498.928
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Directorate of Industries(DOI)
Geological Wing

 Govt. of Himachal Pradesh

Acknowledgement of Transit Pass

Applicant Detail

IUID 34777348 Email gcl.knhpl@gawar.in

Full Name GAWAR CONSTRUCTION
LTD

Address M/S GAWAR
CONSTRUCTION LIMITED
SF01 JMD GALLERIA
SECTOR48 SOHAN ROAD
GURGRAM 122001
HARYANA

Location of mine/source

Village deher Tehsil SUNDERNAGAR

District Mandi Khasra No. 1104/282,1106/284,1108/28
5,286,1111/287

Mineral Name Sand, Stone and Bazri

Detail of production of mineral

Production during
previous month (in Metric
tonnes)

0 Closing stock brought
forward from previous
month (in Metric tonnes)

0

Dispatch during the
previous month (in Metric
tonnes)

0 Royalty deposited in
previous month (in Rs)

0

Detail of W/X Form

Detail of Form WX Number of forms
Requested

3332

Quantity for which
demand is raised

28000
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Directorate of Industries(DOI)
Geological Wing

 Govt. of Himachal Pradesh

PAYMENT RECEIPT

       From:     To: 
GAWAR CONSTRUCTION LTD,
M/S GAWAR CONSTRUCTION LIMITED
SF01 JMD GALLERIA SECTOR48 SOHAN
ROAD GURGRAM 122001 HARYANA
Email: gcl.knhpl@gawar.in

    Department of Industires,
    Geological Wing,
    Govt. of Himachal Pradesh

  IUID App ID Ref. ID Date & Time Amount (Rs.)

34777348 12076 A21J228727 2510202115303
9

1713320

Royality Factor 60

Royality Amount 1680000

Calculated TCS Tax 34608

Paid TCS Tax 34608

Panchyat Tax 33320

Processing Fee 0

Total Amount to be Paid (Rs.) 1747928

Total Amount Paid (Rs.) 1747928
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Directorate of Industries(DOI)
Geological Wing

 Govt. of Himachal Pradesh

Acknowledgement of Transit Pass

Applicant Detail

IUID 34777348 Email gcl.knhpl@gawar.in

Full Name GAWAR CONSTRUCTION
LTD

Address M/S GAWAR
CONSTRUCTION LIMITED
SF01 JMD GALLERIA
SECTOR48 SOHAN ROAD
GURGRAM 122001
HARYANA

Location of mine/source

Village DEHVI Tehsil DEHAR

District Mandi Khasra No. 1104/282, 1106/284,
1108/285, 286

Mineral Name Stone

Detail of production of mineral

Production during
previous month (in Metric
tonnes)

10414.78 Closing stock brought
forward from previous
month (in Metric tonnes)

1826.48

Dispatch during the
previous month (in Metric
tonnes)

8588.299999999974 Royalty deposited in
previous month (in Rs)

-1

Detail of W/X Form

Detail of Form WX Number of forms
Requested

10150

Quantity for which
demand is raised

101498
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Directorate of Industries(DOI)
Geological Wing

 Govt. of Himachal Pradesh

PAYMENT RECEIPT

       From:     To: 
GAWAR CONSTRUCTION LTD,
M/S GAWAR CONSTRUCTION LIMITED
SF01 JMD GALLERIA SECTOR48 SOHAN
ROAD GURGRAM 122001 HARYANA
Email: gcl.knhpl@gawar.in

    Department of Industires,
    Geological Wing,
    Govt. of Himachal Pradesh

  IUID App ID Ref. ID Date & Time Amount (Rs.)

34777348 14309 A22C236406 2203202216513
9

8221340

Royality Factor 80

Royality Amount 8119840

Calculated TCS Tax 167268.704

Paid TCS Tax 167268.704

Panchyat Tax 101500

Processing Fee 0

Total Amount to be Paid (Rs.) 8388608.704

Total Amount Paid (Rs.) 8388608.704
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Directorate of Industries(DOI)
Geological Wing

 Govt. of Himachal Pradesh

Acknowledgement of Transit Pass

Applicant Detail

IUID 74516078 Email 519kiratpur@gawar.in

Full Name MS GAWAR
CONSTRUCTION LIMITED

Address VILL THAPNA TEHSIL
SHRI NAINA DEVI JI DISTT
BILASPUR HP

Location of mine/source

Village THAPNA Tehsil shri naina devi ji

District Bilaspur Khasra No. 94/1

Mineral Name Stone

Detail of production of mineral

Production during
previous month (in Metric
tonnes)

0 Closing stock brought
forward from previous
month (in Metric tonnes)

0

Dispatch during the
previous month (in Metric
tonnes)

0 Royalty deposited in
previous month (in Rs)

0

Detail of W/X Form

Detail of Form WX Number of forms
Requested

18907

Quantity for which
demand is raised

189071
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Directorate of Industries(DOI)
Geological Wing

 Govt. of Himachal Pradesh

PAYMENT RECEIPT

       From:     To: 
MS GAWAR CONSTRUCTION LIMITED,
VILL THAPNA TEHSIL SHRI NAINA DEVI JI
DISTT BILASPUR HP
Email: 519kiratpur@gawar.in

    Department of Industires,
    Geological Wing,
    Govt. of Himachal Pradesh

  IUID App ID Ref. ID Date & Time Amount (Rs.)

74516078 12458 CKS0101901 11-19-2021
12:03:50

11533330

Royality Factor 60

Royality Amount 11344260

Calculated TCS Tax 233691.756

Paid TCS Tax 233691.756

Panchyat Tax 189070

Processing Fee 0

Total Amount to be Paid (Rs.) 11767021.756

Total Amount Paid (Rs.) 11767021.756
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Directorate of Industries(DOI)
Geological Wing

 Govt. of Himachal Pradesh

Acknowledgement of Transit Pass

Applicant Detail

IUID 77534366 Email package8accounts@gawar.
in

Full Name GAWAR CONSTRUCION
LTD

Address VILL MEHLA TEHSIL SHRI
NAINA DEVI JI DISTT
BILASPUR HP

Location of mine/source

Village mehla Tehsil shri naina devi ji

District Bilaspur Khasra No. 272

Mineral Name Stone

Detail of production of mineral

Production during
previous month (in Metric
tonnes)

0 Closing stock brought
forward from previous
month (in Metric tonnes)

0

Dispatch during the
previous month (in Metric
tonnes)

0 Royalty deposited in
previous month (in Rs)

0

Detail of W/X Form

Detail of Form WX Number of forms
Requested

23079

Quantity for which
demand is raised

230795
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Directorate of Industries(DOI)
Geological Wing

 Govt. of Himachal Pradesh

PAYMENT RECEIPT

       From:     To: 
GAWAR CONSTRUCION LTD,
VILL MEHLA TEHSIL SHRI NAINA DEVI JI
DISTT BILASPUR HP
Email: package8accounts@gawar.in

    Department of Industires,
    Geological Wing,
    Govt. of Himachal Pradesh

  IUID App ID Ref. ID Date & Time Amount (Rs.)

77534366 14792 A22D179121 1104202209325
2

18694390

Royality Factor 80

Royality Amount 18463600

Calculated TCS Tax 380350.16

Paid TCS Tax 380350.16

Panchyat Tax 230790

Processing Fee 0

Total Amount to be Paid (Rs.) 19074740.16

Total Amount Paid (Rs.) 19074740.16
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Directorate of Industries(DOI)
Geological Wing

 Govt. of Himachal Pradesh

Acknowledgement of Transit Pass

Applicant Detail

IUID 14424262 Email cadixittayal@gmail.com

Full Name GAWAR CONSTRUCION
LTD

Address VILL DELAG NICHALI
BHATER TEHSIL SADAR
DISTT BILASPUR HP

Location of mine/source

Village DELAG NICHALI BHATER Tehsil sadar

District Bilaspur Khasra No. 413,936/736/410, 737/417

Mineral Name Stone

Detail of production of mineral

Production during
previous month (in Metric
tonnes)

0 Closing stock brought
forward from previous
month (in Metric tonnes)

0

Dispatch during the
previous month (in Metric
tonnes)

0 Royalty deposited in
previous month (in Rs)

0

Detail of W/X Form

Detail of Form WX Number of forms
Requested

11565

Quantity for which
demand is raised

115656
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Directorate of Industries(DOI)
Geological Wing

 Govt. of Himachal Pradesh

PAYMENT RECEIPT

       From:     To: 
GAWAR CONSTRUCION LTD,
VILL DELAG NICHALI BHATER TEHSIL
SADAR DISTT BILASPUR HP
Email: cadixittayal@gmail.com

    Department of Industires,
    Geological Wing,
    Govt. of Himachal Pradesh

  IUID App ID Ref. ID Date & Time Amount (Rs.)

14424262 12788 A21L139534 0812202115011
9

7055010

Royality Factor 60

Royality Amount 6939360

Calculated TCS Tax 142950.816

Paid TCS Tax 142950.816

Panchyat Tax 115650

Processing Fee 0

Total Amount to be Paid (Rs.) 7197960.816

Total Amount Paid (Rs.) 7197960.816
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